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Mr. Deputy-Speaker: The question ls:

“That leave be granted to intro-
duce s Bill to encourage trade
unionism gmong the employees and
to provide for collective bargain-
ing between the employers and re-
presentative trade uniong of
employees.”

The motion wag adopted.
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Mr. Deputy-Speaker: The question Is:

“That Jeave be granted to intro-
duce & Bill further to amend the
Constjtution of Indla.”

The motion was adopted.
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“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India*™
The motion was cdopted.
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SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of sections 3, 4, 5, etc,)
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Mr. Depaty-Speaker: The question is;

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Mini.
terss Act, 1952."

The motion wos adopted.
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Mr. Deputy-Speaker: The House
will now take up further ponsiders-
tion of the following motion moved
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